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MISC ePETITION/coiTErv1pT PETITION/REIEU APPLICATION No. 	(O.A. 

16  APPLICANT (s) 
VERSUS 

E5PONO[NT (s) 

AOJOCATE FOR 
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RESPONDE\JT (s) 

OTE IDAT 
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' 2.3.94. 	None appears for applicant. 

Railway counsel Mr B.K.Sharma is also 

This ap' ic.I1ofl s In 	 not presnt due .to illness. :  

List on 73.94 for admission 
(..,, 	 in presence or counsel of both sides  
1PO!i 

trd 	 • 	 / 
Vice—Charman 

Dy. ReQistrar (J 

ac 

7.3.9 

C 

'I 	 ac 
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Member 

Counsel of the parties are not 

present. 
List on 17,3.94 for conside 

ration of admission. 

Inform couns?l of the parties. 

Member 
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O.A. 31/94 

	

ThD'TE 	 COURTS ORDER 

17-3-94 Heard learned counsel W.L.P. 4  

Sarmá on behalf of applicant Shrj 

Bh±kari Thakur. Perused the stateen 

ments of grievances and reliefs 

• 	 I I sbughtfor in this application. 
- This ap1ication is admitted. 

Issue notice on the respondents 
under registered post. Railway. 
counsel Nk'.B.K.Sh3rma receives copy 

	

• 	. of the app1cation and prays for 

six weeks time. Time allowed as 
1 prayedfor. 

List on 12-.5-94 for counter and 

ifurther orders, 	• 

• 	 : 	 •• 
kk 

Vice—Chairman 

	

im 	 ir 
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12.5,94 	 Learned counsel Mr L... 

Sarma for the applicant is pr6seft  

Learned Railwy counsel Mr B,K. 

Sharma i*x prays for six weeks ti 

tofile counter, lime allowed as 

* 	 prayed for. 

List on 4.7.94 for 'count 

and for orders. 

H. 	• 

 ce—C hairm 

nkm 	 Meflibe 
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O.A. 31/94 

4..— 94 	 Counsel for the petitioner is not 

present. Learned counsel Mr.S.Mehta 

prays ifor adjournment on behalf of Railway 

counsel Ifr.3.K.Sharma. 

Adjourned. List on 16-8-94 for 

• 	 counter and for further orders. 

; 

the petitioner. 
Vice—Chairman 

ORDER  - 	 Memer 
im 

NIS •/f_ 	5 

	

16.8.94 	 Owing to sick note of fir B.K. 

Shmna, learned counsel for the respondent; 

this caBiS adjourned to 19.8.94. 

Vjce..Chajrrnan 

$WJQJA. 	 H 
nkm' 	

Member 
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19-8-94 	Counsel for both sides have filed 

letter of absence Adjourned to 5-9-94 
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O.A. 31/94 
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• 	 1' 0' 94 None present, Reiuisites iw, n o t 
yt filed by the applicant. Tw weeks 

granted to file the same. Counter has 

not been filed, Time extended by two 3cycp 4  
weeks 

Adjourned to 26.9.1994, 

dice-Cha 

Membe,r 
pg 

6,9.94 

• • 

Applicant's Advocates Mr_L.P.Sari*a 
and Miss 13hattacharjee1"  They were absent  f4.i 
on 5.9.94. LA-lhe proceedings showthat 

4L4 	" b.AM - 	 : t-Pie earlier also they a.e notattendinq 

to the matter since July 9 1994. Although 
Mr B.K.Sharma is present for the respon-
dents and wants time for filing written 
statement we think that it is the duty 

• 	Of the applicant and his advocates to • 	
' remain present when the matter is on 

board. As last chance' we'adjourniact the 

matter to 4.11.1994 mking it clear that I 	 $ 
I 	 if on that day 'the. Adyocates for the 

applicant do not rem1n present and if 

the applicant is also absent then we 
4 	 4 

shall dismiss the application for default, 

Jubj67thereto time granted to the 

respondents to file their written state-
--- ----- 
	

ment until then. 
.- 	 Adjourned to 4.110994. 
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• 	Member. 	 • V iC e-C h aj rrnan I Alro 	 pg 



I O.A. 31/94 	.. 	 . 

I 	 4.11.94 	Advocates for the applicant absent. 

No counter has been fi1ed.s f'ar. 

. 	 . 	 Counsel for respondents not pesent. 

Adjourned to 23.I.1995 for orders. 

Vice—Chairman 

pg 

26.5.95 	To be listed for hearihg on 27.7.95. 
Liberty to file cpuhter. 

Me M 41:~ r 	. 	 Jice_Chairrnan 

t 	 - 	 pg 

	

15.9-95 	Ms..R.Bhattacharjee for the applicant. 

	

• 	Nonef or respondents.. At the request of 
applicant's advocate adjourned to 10-11-95.. 
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im em 

I 	/ 

• 	 2.- - 




